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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL

L 4. Since the malafides have been ;4”"
: ; alleged in this M,A,Ne,526/03, netlces are,

PM M W?Wﬁ %795 hereby, directed to be issued te the Respendents
o / 5% | calling upen them te file their resly/counter/

: Zq\' el B objections en er before 29.07.034

A ! . 5. Three cepies ef the petitien
%/J/Q L, ( M A, No.526/03) and required pestages should be
‘ filed by the Applicant in ceurse of the day, fer
b hed service of netice en the Respendents, Mr.Ranjib
T : | Das, learned csunsel appearing fer the Applicant
- - .. | undertakes te file three extra ceples ef the
. petition ( M,A,%0,526/03) and required pestages
( in the Registry ef this Piibunal) in oceurse of
teday.
| - | 6. Mr,A.K,Bese, learned Senier Standing
ol st off. re-7-°3 | Counsel of the Unien of India (sppearing fer the
Sysonnf fo fhe Loonett Mjﬁ Respendents) has alse raised the ti £
Sl | _ questien of
f) Aroplhee B e 54 /@ Maintainability ef the M,A,No,526/03, Learned
Counsel for the Applicant should answer the

afu> ewalo o+ 14/ /25 o A
(9 Vo <o/ e %'question of maintainability ( ef the M,ANo  526/03)
< Siuﬂ/ ’ ,9(1')’ /&&4‘ | en the next date.

4 :
ﬁ ‘ 5 g g 7+ Call this matter en 30,07.03 fer
- - @%\9 giving due censideratien te M,A.Ne,526/03.
. W ' S : 8, Send cepies of this erder te the
ﬁ;/ﬁ - | Respendents, alengwith netices,

9, Free cspies of this order be alse
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